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[Shrimati Maragaret Alva] 

You have further provided that before 
enacting any Law, the President, whenever he 
considers it practicable to do so—he is not 
compelled to consult any committee—may 
consult a committee. You speak of a consulta-
tive committee to be consultated. But here 
you contradict yourself because this is very 
clear. It says, you may consult this committee, 
made up of so many members, if you think it 
practicable to do so, which means you are not 
bound to consult anybody. You can take a 
decision and you can impose it on the people 
of Assam through the measure by which the 
President can legislate. 

Well, Mr. Vice-Chairman, Sir, there is no 
point in talking about these administrative 
matters. The real problem today, I believe, is 
the question of what is happening in Assam. 
A lot has been said today and even at the cost 
of sounding repetitive, I would have to focus 
attention on a few of these points. Sir, Assam 
is in turmoil. The whole of the North-Eastern 
region is. I believe, burning, and what is the 
solution? you are seeking to impose these 
measures by which you try to suppress a 
popular movement; and you believe that by 
passing some legislation from Delhi you can 
cut the grass from under the feet of this 
movement. Let me say it cannot work. Yes, it 
started as a students' movement but let us not 
forget that this students' movement has mass 
support in Assam today. You cannot ignore 
this fact. There is no doubt that, perhaps, the 
intelligentsia and the upper classes are in the 
leadership of this movement. But I would 
emphasise that the mass support which it has 
got cannot be ignored. I would ask, in all 
humility today from where do these students 
draw their inspiration, from where do they get 
their finances? Has the Central Government 
not yet been able to find out who is financing 
this movement? If after ten months of a 
movement like this .   .  . 

SHRI    KALFNATH    RAI     (Uttar 
Pradesh):   The C.I.A. 

SHRIMATI    MARGARET    ALVA: 
...you have not been able to get t» the root of 
it, what have   you    been doing?    If it is the 
CIA. find out the sources through which the 
CIA money is coming and stop that channel. 
Are you incapable of doing that? You just say  
the   CIA.  If     Chinese  arms  Pre coming,  
stop the Chinese arms from coming.  
Otherwise,  we are incapable of administering    
the    country.    The demands  of    the    
people     and    the students spring from a    
sense of insecurity     which    they    surfer     
from because they are being outnumbered by    
outsiders,    who    are    sometimes called    
foreigners,    somethimes  infiltrators and    
sometimes    by    various other names.   But    
the point is  that in Assam the Assamese are 
now being outnumbered    by non-Assamese.  
But let us see and let us realise that this is a 
human    problem.   As some   one said, it is 
not a question of figures on a computer or on 
a balancesheet. Here are human beings.    You    
cannot just shunt  them  out    and     throw    
them around, as if they were just pieces of 
some item to be distributed or divided or to  
be    accumulated    in    other places. But let 
me say, Sir. that   the first thing needed for the 
solution of this problem    is the    restoration    
of mutual confidence between the people of  
Assam  and the  Central    Government, I 
would not say    'the    Central Government', I 
would say, the rest of India. Unless and until 
this basic confidence is restored, no 
administrative solution  can  be  found.       
(Time  bell rings). 

SHRI JAHARLAL BANERJEE (West 
Bengal); Sir, this is her maiden speech. 

SHRIMATI MARGARET ALVA: Sir, 
just two minutes. Sir. I may also point out 
that there is the economic element in the 
whole problem, that of very grave regional 
imbalances. There have    been    Congress    
Governments 



 

before, there may have been other factors. But 
the point is that unemployment, industrial 
backwardness, lack of communications and 
lack of industrial development have certainly 
created problems where the local people feel 
that their problems have not been solved and 
the outsiders are coming and taking away the 
little fruits of their labour which they have put 
in over the years. I, therefore, feel that this 
aspect cannot be ignored any longer. While 
you talk of everything else. I wish the 
Government would come out with a massive 
plan for economic development and for heavy 
investments in that part of the country so that 
at least this sense of neglect can be removed. 

Sir, it is a very sensitive area and a very 
strategic area, and, therefore, extra caution 
and care is called for. I read a statement made 
by the Prime Minister that this is basically a 
secessionist movement, i do not accept this 
fact. And the students of Assam themselves, 
the students who have put out advertisements 
regularly, have made it very clear that they 
are not for a secessionist movement. I cannot 
read out the whole thing, this advertisement 
has been put out in the local papers in Assam 
and they do say here very clearly in the last 
point: "We are not seeksng to secede from 
India" and they speak about their acceptance 
of the Constitution and everything else. This 
is a public statement which appears regularly 
in the Assam papers. This is the students' 
statement. And, therefore, for us to blindly 
charge that this is antinational, they are this 
and they are that, I think, will only create a 
sense of crisis of confidence. I believe the 
root cause has to be found nol by just 
levelling charges. We have to take note of 
what Mr. Kalp Nath Rai has just said 'CIA'. 
Many others have said many other things. It is 
true and it is an accepted fact that the Am-
bassador of United States has been paying 
very many visits to this region and recently he 
was stopped from going there. I also want to 
point out that when the President of United 

btates, Mr. Carter, came to India during the 
Janata rule, in the Central Hall of Parliament 
when he made that speech, we were all 
present there and he made one very 
significant offer. He said that his country was 
prepared to make very heavy allotment of aid 
for the development of the north-eastern 
region of this country. This is on record. Why 
was he so very interested suddenly in 
investing and aiding projects in the north-
eastern region of this country, I would like to 
ask? Is it because that region is very 
backward? And then there was another move 
by which during the last year or so, certain 
forward areas in Laddakh and in certain other 
sensitive areas, were, for the first time, 
opened to foreign tourists. I raised it in this 
House as a special mention and I was told 
that the Government wanted to open our 
monastries and cultural heritage centres to the 
world. In the process, I believe, we did 
expose ourselves to many other forces which 
have today added up to create whole situation 
in the north-eastern India. 

Mr. Vice-Chairman, there is also 
this question of the Chinese moves or 
Tibet today, and ve~y significant at 
tempts made by them to win over the 
Tibetan population in this country by 
talking of coming to terms and com 
promises over the border, jusl to see 
that the atmosphere here is somehow 
or other eased as far as the Tibetan 
front is concerned. And this is a very 
strategic Chinese move which has 
been ignored by you. I, even at- the 
risk of being shouted down, want 
to        raise the        question      of 
foreign missionaries which has been raised by 
many other Members today. Let me say that—
I am a Christian myself; I hold no brief for the 
foreign missionaries in this country; in fact, I 
am one of those who repeatedly raised this 
question and I would, therefore, like tc repeat 
the question that I have raised in this House 
before.—I would like to have the figures from 
the Home Minister as to how many foreign 
missionaries are today present in the north 
eastern re- 
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7.00 P.M. 

Let us examine what Gandhiji had said about 
the Satyagraha and the policy of 'Dharna' 
which is being conducted by the student 
satyagrahis in Assam. Writing in Young India 
on 29th   December,   1921,   Gandhiji   said: 

"Satyagraha when its limitations are not 
recognised becomes a licence instead of 
being a duty, and, therefore,  becomes a 
crime." 

Again, on 12th April, 1931 Gandhiji wrote 
inYoung India that "Indiscriminate resistance 
to authority must lead to lawlessness, 
unbridled licence and in consequence to  self-
destruction." 

Regarding 'Dharna' Gandhiji warned in a 
singned article in Young India dated 2nd 
February, 1921: 

''Students have revived the anciont 
form of barbarity in the shape of 
'Sitting Dharna'. I call it 'barbari 
ty' for it is a crude way of using 
coercion. It is also cowardly 
I because one who sits on    'Dharna' 
knows that he Is not going to be-trampled 
over. It is difficult to call the practice 
violence, but it is certainly worse. If we 
fight our opponent, we at least enable him 
to return the blow. But when we challenge 
him to walk over us, we knowing that he 
will not, place him in a. most awkward and 
humiliating position, I know that the overz 
students who sat on 'Dharna' never thought 
of the barbarity of the deed. But one who is 
expected to follow the voice of his 
conscience and stand even single-handed in 
the face of odds cannot afford to be 
thoughtless. Let Satyagrahis, therefore, 
beware of everything they do. Ther= must 
be no impatience, no barbarity, no in-
solence, no undue pressure. If we want to   
cultivate   the true soirit of 
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was projected through a joint statement. We 
departed not in acrimony, but by coming to an 
understanding us to how we must find our way to 
the settlement of the foreigners' issue and I think 
we should address our minds to that. The first 
thing we said in the statement is that the unity 
and integrity of the country must be safeguarded. 
There can be no two opinions about it. 

The second point that we made was that there 
must be negotiated st.ttle-ment by the 
Government and others on the one hand and the 
leaders of the Assam agitation on the other. The 
third point we made was that the minorities, both 
linguistic and religious, should be given 
protection and that should be the responsibility 
of the Centre. The next point we made was that 
there should be an agreed machi-ntry to identify 
the foreign nationals or foreigners, whatever you 
may call them, and also agreed procedure to deal 
with them. Officially, Sir, an appeal was made to 
the agitators ;n Assam and the leaders of the 
agitation without naming any particular 
organisation, that is to say, the All Assam 
Students Union and All Assam Sangharsh 
Parishad, to call off the agitation. We from the 
opposition side stressed there not only this point 
but also that the Government should not use 
repressive measures, i and we of the Left Party 
stand for simultaneous withdrawal of the 
agitation and negotiations between the agitators, 
the leaders of the present agitation, the 
Government and the others. This is the only 
approach. What else can you do? Today it is no 
use trying to exchange bitter words. We have 

done it enough. There are other occasions for it. 
Therefore, my approach in this matter is entirely 
different. May I take this opportunity and this 
occasions to appeal once again ardently with all 
my heart and agony and anguish to the leaders of 
the Assam agitation to call off the agitation? This 
is absolutely essential for creating an atmosphere 
in which we can try to find out ways 'arid means 
for a peaceful settlement. Of course, I would ask 
the Government and I hope the Government will 
respond that there should 

SHRI BHUPESH GUPTA: Sir, enough 
has been said about the Assam situation. I 
do not wish to deal with it. But since we 
are closing today, I would like to make 
some observations, keeping in view that I 
am speaking on an issue, a problem, which 
is not one that is between the Government 
on the one hand and the Opposition on the 
other. The problem is one, the solution of 
which we must find by putting our heads 
together, irrespective of on which side of 
the House we sit. Sir, it is in that spirit on 
May 31st that there was a meeting of the 
Prime Minister  with the  Opposition  
leaders. 

i the privilege to attend it on, behalf of 
my party. The Home er and some other 
Cabinet Ministers were also present. 
Through mutual discussion, we came to 
certain broad conclusions with regard to 
the approach that should be taken and that 
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not be any repressive measures. That is how 
the whole thing should be brought to the 
negotiating table. There would be no need for 
presidential rule. There would be no need for 
these ordinances, according to them. There 
would be no need for the agitation turning 
violent and so on only if we are able to find 
our way to the negotiating table in a spirit of 
the unity of the country for the good of the 
people of Assam and the rest of the country. 
The whole region is in turmoil and I notice 
behind it the hands of the foreigners. The arms 
are being used which are made in China. In 
other places, rockets have been used which are 
made in China. In Assam, in Project 
Brahmaputra the CIA has been active for a 
long time. These are the forces encouraging 
separatist, secessionist and dangerous 
tendencies. It is the time for us, in the face of 
such extraordinary intervention by the Sino-
US exis, to start quarrelling amongst 
ourselves? Or, must we not in the national 
interest, for the sake of unity and integrity of 
the nation come together and see how best we 
can preserve the unity of our country and also 
promote the well being of the people of 
Assam? Assam has been neglected. So many 
other areas also, and I will not go into it at the 
moment. 

Sir,   the  way  to  solve  the  problem is not 
the kind of thing that is going on in  Assam,  
not violence.    Some of our  comrades  have   
been  killed.     We are    being    attacked.      
The    CPI(M) members are  being  attacked.    
Others are being attacked.    It is because we 
stand  for    a    peaceful  solution.     We want 
the withdrawal of the agitation. We  want    the    
negotiations  to    take place.    Sir, all that is 
happening is a tragedy and the tragedy has to 
be met, Sir,   with magnanimity,  with  
wisdom, with statesmanship in the true 
national spirit.    There, I think, our hon. friend 
has  very   rightly  recalled     Gandhiji's 
teachings,  what  Gandhiji    did    when 
communal riots took place in Noakhali. The 
man alone went there and sought to bring the 
Hindus and the Muslims together.    Sir, I say 
this thing because 

such should be the approach.    Sir, at that 
time, we had one of our comrades released 
from the jail from Andamans in the Chittagong  
armoury raid case, after life transportation, 
after serving about  17  years    in    prison.    
He said that he    would go to    Noakhali.    Ha 
went there and became a martyr. H* became a 
martyr himself within a few weeks of his 
coming    out of the    jail after serving  17  
years, most of them in the Andamans.    This ia 
our tradition.    And I cannot    understand why 
the All Assam Students Union leaders or  the  
Ganasangram  Parishad  people do not 
respond, to the appeal that we have made on 
the 31st May.   We have laid no    pre-
condition.    We have not said  that   1971  
should be  the  cut  off year, neither have we 
said 1951.    We said,  "come here,  discuss,  
argue your case, let us exchange the reason 
keeping  India  in  mind,  keeping  unity of 
India  in  mind,  the  well-being  of  the people 
of Assam in mind."    I am sure the genius  of 
this nation will not  'JC failing in finding a 
correct settlement and solution    to    the    
problem.    But, some external forces, some 
communal forces,  some    separatist  forces,    
some secessionist forces who want to    take 
advantage of the present situation and even 
some legitimate grievances of the people  of    
Assam  are exploiting    ihe situation.     
Therefore,   my    appeal  on the last day of the 
session is:  Let us set about the    task in    a 
better way. This appeal I make to the 
Government. I have talked to Mr. Zail Singh.    
The Prime Minister called me and I had a long 
talk with her.    I had the impression—I had 
the impression, and I must be    cautious  
nowadays—that    if    the Assam agitators will 
call off the agitation and come to the 
negotiating table, then   the     Government  
will  be    persuaded—and   we   shall  also   
persuade, and I think, they will also 
persuade— to revoke    the    repressive    
measures. That  chapter should  be  closed.    
This should be the position. 

Sir, having said this, one or two 
suggestions I will give for the Committee that 
you  are forming.    Sir, we 



 

[Shri Bhupesh Gupta] 
have to deal with the reality. Now that Assam 
under the Parliament, we could make laws. 
But that does not happen in such a situation. 
Sir, as you know, we wanted during the Con-
stitution Amendment discussion that the 
system of President's Rule should go. But now 
that it is there, nobody can form a 
Government. So, something has to be done. 
Therefore, let us not go into thia thing now. 
Sir, I make only one or two points and fit 
down. 

Sir, our Party has submitted a memorandum 
to the Government there, the authorities there. 
And in that memorandum, it is said that it is 
reported that most of the Government 
Departments which sided with the agitation 
mis-appropriated crores °* rupees in the name 
of purchase of material against Government 
schemes and in the name of execution of 
things only on paper. This should be enquire 
into by the Committee that you are forming 
now. Mr. Zail Singh should take the lead in 
this matter. I believe, you will be a member of 
that Committee. I would like the Home Min-
ister to be on the Committee. If you like, you 
can  take your juniors also. 

Then. Sir, in that memorandum it has been 
stated, therefore to get a picture of the 
Government, it may be asked to furnish the 
amounts utilised by the different departments 
under different heads of expenditure during 
March, 1980. Taking advantage of the 
situation. Government money is being 
plundered. Then, Sir, expenditure incurred 
under the PIP scheme, Prevention of 
Infiltration of Pakistanis Scheme, this should 
also be gone into. The scheme was introduced 
by the Central Government in 1950 to prevent 
the Pakistani infiltration into Assam and an 
amount of rupees one crore was sanctioned to 
Assam Government to implement the scheme. 
But it is alleged that the high ranking police 
officials in charge of the scheme during 
different periods did not utilise the tuni 
properly but misappropriated 

a huge amount. These are very responsible 
utterances. Most of the police officers 
connected with the scheme are involved in the 
agitation. I am not naming anybody. The 
names are also there and you can see. 

Sir, the flood control measures are there but 
enough funds have not been given. Assam 
suffers from floods. You note the amounts; 
1974-75—Rs. 95 lakhs (actually more was 
given, a round figure), 1975-76—Rs. 167 
lakhs. 1976-77—Rs. 184 lakhs. 1977-78—Rs. 
371 lakhs. 1978-79—Rs. 400 lakhs. But that 
is not, they say, adequate for meeting the 
magnitude of the floods from which Assam 
suffers. Go into these questions. 

Improvement of the railway com-
munications in Assam is very essential. Assam 
is the State with poor railway communications 
system in the country. (Time bell rings). Out 
of 2088.43 kilometres—t.hese are unpro-
vocative utterances—in the State only 105.22 
kilometres have been converted into the 
broadgauge line. Now we are taking over and 
we can go into these questions. Our proposal 
to the Centre is—the memorandum says—
extension of the branch line up to Tinsukia 
railway junction, extension of the branch line 
from Jogipara to Gauhati. Sir, these are the 
things. (Time bell ings). 

Sir, I am on my last point. It has been said, 
the Assembly passed unanimously—we all 
together—a resolution "The Assembly 
resolved that the Government of Assam move 
the Government of India to take steps for 
nationalisation of the foreign oil company and 
share the operations in Assam,'' but no action 
was taken. Another resolution says: "This 
House, Assembly, Legislative Assembly, re-
commends to the State Government to move 
the Government of India to establish the third 
oil refinery in the area as near as possible to 
the oil fields in Assam". Now I need not go 
Into the other figures which are given. 
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Now, about the economic development, I 
think the committee should consider. But, at 
the moment, as I speak, what comes to my 
mind is the agitation and the situation created 
by the foreign hands behind it. Therefore, I do 
not know—I happen to be a Bangali—how my 
Assamese friends take me. I do not know. I 
am not speaking as a Bengali. I am speaking 
as an Indian. I am speaking as a patriot. I am 
speaking as a brother of Assamese, a well-
wisher of the Assamese. I am proud of 
Assamese culture, of the Assamese art, of 
many things in Assam. Assam's contribution 
to our freedom struggle is glorious. May I not 
have the right, the moral right, to appeal to the 
students, to young and old, and the other 
agitators to call off the agitation? Why should 
they not trust us? Trust not me, or that party or 
this party, let them trust all of us in 
Parliament, all the parties. We shall sit 
together because we are loyal to the unity of 
the country. We stand for the well-being of 
Assam. We want Assam prosperity and a 
solution of the problem of foreigners as has 
been suggested in the statement regarding our 
meeting with the Prime Minister. Some of my 
friends want to make it as if it is an issue 
between the Government and the Opposition. 
That is exactly not the way to solve it. Here I 
say many of our friends—all of them—would 
like to see the Assam problem solved; all of us 
would like to see the Assam problem solved. 
Why can't we then think of a common 
ground? Why should the students and others 
not believe in this great Parliament and all the 
parties? This is all I say. 

Sir, you are forming a committee of 45 
members. Mrs. Alva has spoken about it, that 
whenever the Governor thinks, he will 
consult the committee. We are not charity 
boys. These 45 Members of Parliament—
most of them belonging to your party—are 
not charity boys, or charity girls, if you like, 
because I see two ladies are looking at me. 
Therefore, Sir, in all matters   there should be 
consultation. 

I want to sit with them; they would like to sit 
with me, with all of us, exchange our views 
and see how we can help in bringing about a 
solution, an immediate solution to the 
problem and bring the matter to the 
negotiating table. 

By having agitations and also by having 
repressive measures, we cannot have a 
solution. Neither the agitations nor the 
repressive measures are going to solve the 
foreigners issue. And then we can discuss 
how to identify the foreigners, what to do with 
them. These things we can discuss simulta-
neously and take measures in this Parliament 
or in the committee ihat you have to form. We 
can ask the President to legislate for the well-
being of Assam on some economic measures, 
social measures and also solve the 
unemployment problem there. We can do that. 
This will be a constructive approach and I 
think this is all that we can do. 

And, Sir, before I sit down, I must say that 
Assam is a part of India. Well-being 0f Assam 
is inter-woven with the well-being of India, 
with the rest of the country, and Assam is our 
flesh and blood. Assamese leaders in the 
agitation must realise this. How can we 
overlook their legitimate grievances? They 
should also understand ours. How can we 
ignore the unity of the country or forget the 
fact that foreigners and other such forces, 
communal and other separatist forces are 
active On the scene? Therefore, let the 
committee be called to go into this problem. 
There are two things; immediate solution of 
the problem and improvement of the 
conditions and development of Assam. We 
will not be lacking in wisdom, courage and 
vision, intellect and genius in solving the 
problem however difficult this may seem for 
the time being, thereby defeating the game of 
the separatists and secessionists on the one 
hand and on the other, their patrons in the 
foreign countries who are supplying them 
arms, money and training with a view of 
destabilising the region to the ruin of our great 
nation. 
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people as fighting against the Indians or against 
any other people in the State, but let me put it that 
it was these Assamese people who fought, started 
agitation and went to jail—and for what purpose? 
Not for anything else, but to remain in India. 
After the long struggle of independence f°r which 
the people of Assam contributed very largely, 
when independence came, they were being 
thrown out to Pakistan. And it was these people, 
against the wishes of many of the national 
leaders, who wanted to remain in India and they 
had to go to Gandhiji. And it was the Gandhiji's 
blessing with which ultimately they succeeded in 
remaining in India. So, I am not prepared to listen 
to any speech by any of the hon'bie Members 
when they say that the Assamese people are anti-
Indians, that they are secessionists. I have heard 
hon'bie Member Madni, Dr. Zakaria. It is a 
painful duty on my part to say that when they say 
things like that and claim to be nationalinsts, they 
were speaking as Muslim leaders and not as 
Indians. When I listened to Prof. Chattopadhyaya, 
when he was reading out a circular without any 
authenticity, he was not speaking as an Indian, he 
was speaking as a Bengali. 

SOME HON. MEMBERS: No, no. 

SHRI AJIT KUMAR SHARMA; No, Sir. This 
is my reading of the whole situation here. Now, 
Sir, just a few minutes back we have passed a 

black Bill which has been imposed on the House and 
on the people, in spite of opposition from the entire 
Opposition groups. This is another Bill which is the 
blackest of all the legislations. Of course, I must tell 
the hon. Home Minister that no black legislation will 
ever be successful in suppressing the people of 
Assam. Let me tell vary frankly that since last April 
Assam has been put under an undeclared emergency. 
The Disturbed Area Act ls there, the Armed Forces 
(Special Powers) Act is there. The Preventive 
Detention Ordinance is there. 

SHRI   AJIT KUMAR       
SHARMA 

(Assam);   Sir, I rise    to  oppose    this 
Bill introduced by    the hon.    Home 
Minister. 

THE VICE-CHAIRMAN (SHRI 
SAWAISINGH SISODIA); You have to be 
brief. 

SHRI AJIT KUMAR SHARMA; Now 
as a Member of this House and also a 
member coming from Assam I have been 
listening to the various speeches given by 
hon'bie Members. Sir, for the last two years 
we have been discussing various aspects of 
the problem of Assam. After listening to 
the debate on this particular issue, aa a 
member from Assam, I feel that hon. 
Members, in spite of all the debates, are not 
taking the problem as they should have 
taken it. There is a lot of prejudice and they 
suffer from a kind of ignorance of the basic 
issue involved in this whole agitation. It is  
very  easy  to  blame the  Assamese 



 

THE VICE-CHAIRMAN (SHRI 
SAWAISINGH SISODIA); Please ton-elude. 

SHRI AJIT KUMAR SHARMA: Please 
give me a lew minutes more. The Essential 
Services Maintenance Bill that we have just 
now passed has been there since April. AH 
these Acts are there. In spite of that, the 
people have unanimously, with one voice re-
jected all these legislations. The Government 
has not been able to enforce any of them. Sir, 
let us remember that ultimately the la'w does 
not depend on the force of the Government. It 
must also receive the consent of the people. 
When it loses hundred per cent consent, no 
law can function, no Govern-met can impose 
a law. 

Let me tell the Home Minister that 
unless you solve the basic issue, no 
amount of law will help you in running 
the administration. It is all useless 
to accuse that the Government officials 
and everybody are in the movement. 
It is because of the cause that there is 
mass participation in the movement. 
Nobody has forced them to do that. 
They have voluntarily come and joined 
the movement. Now if you will not 
solve the basic issue there will be no 
end to the turmoil why is this political 
instability there in the State. Why 
was there the necessity for a Presiden 
tial administration? Assam was the 
only State where for long 33 years 
there was no Presidential rule. The 
basic cause is the foreign nationals 
issue. On that very issue, the Janata 
Government fell and then the succes 
sor Government of Mr. Hazarika also 
fell on the; same issue. Unless 
and  until you      solve that issue, 

you cannot form any other Government in the 
State. The first and foremost duty of the 
Government is to solve that basic problem and 
not to divert attention to other things in the 
name of protection of minorities. I would like 
to tell the Home Minister, first of all let them 
keep the promise which they gave to the 
leaders of the movement in February last.       
Work 

out the details, sit down on the negotiating 
table and solve the problem. 

Yesterday also the Prime Minister's 
representatives had been to Gauhati. They 
have been discussing with the Governor, with 
the students also and they are negotiating. 
They lave agreed that they would withdraw 
ali repressive measures. But today in this 
House the same Government is introducing 
another Bill which is more repressive than 
any other. May I ask the Government whether 
the students will believe those people who are 
acting on behalf of the Prime Minister at 
Gauhati, or they will distrust the Government 
for getting the laws passed by this august 
House or by Parliament? This kind of double 
talk and diabolical game by the Government 
must stop. 

Sir, I do not want to be ve on these issues. 
We have already discussed a lot of things. 
What I would like to impress upon the hon. 
Home Minister is that this kind of 
authoritarian tendencies to curb, suppress and 
cow down the people will ultimately 
boomerang on the Government and on the 
whole nation and the people of Assam will be 
the last persons to surrender before such op-
pressive laws. They have already registered 
this protest for many months and they will do 
it to the last. 

My hon. friend, Panditji, referred to 
Ganclhiji's teachings 

THE VICE-CHAIRMAN (SHRI 
SAWAISINGH SISODIA): Mr. 
Sharma, there is one more    Member who is 
going to speak. 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF PARLIAMENTARY 
AFFAIRS (SHRI SITA RAM KESRI): The 
time has been exhausted. 

SHRI AJIT KUMAR SHARMA: Even in 
1946-47, it was Gandhiji who told the people 
of Assam to start a satyagraha. Today to 
protect themselves from foreign nationals, 
they have started a satyagraha and it has 
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become the people's movement and 
unless you solve the basic issue, unless 
you are prepared to drive out the 
foreigners, to detect them, there will 
be no other solution and the Govern 
ment shall not succeed in establishing 
peace. I, therefore, ask the hon. Home 
Minister to first of all make a declara- 
! lis House,, while replying to 

the debate, as to when he is going to start 
negotiations with the leaders of the movement 
and when he is going to withdraw the 
repressive measures. If he makes this 
declaration, that will convince the people of 
Assam and leaders of the movement and they 
will come for negotiations. It is only by 
negotiations that you can have a nent and only 
after a settlement can you have stable politics 
in the State and also, of course, a stable 
Government. Now I think the Home Minister 
will attend to this which is the first necessity 
on the pai't of the Government, the first 
essential thing that the Government must do. 
Thank  you,   Sir. 

SHRI AMARPROSAD CHAKRABORTY 
(West Bengal): Mr. Vice-Chairman, Sir, I 
have no mind to tax the patience of the House 
because now it is past eight, but the problem 
of disintegration which has been generated by 
the Assam movement is so serious that I have 
to say something. There is no doubt about the 
seriousness of the problem but, still, when we 
hear somebody saying that there is no 
movement of secession and that it is only a 
non-violent movement, it amuses us because, 
only the other day at the all party leaders' 
conference the Prime Minister was pleased to 
say that it is a movement of secession. She 
has received documents and it is a movement 
leading to disintegration of the country. So, 
this problem requires some solution. But 
while trying to find a solution, we are afraid 
of this sort of laws. This sort of laws may 
create some sort of mistrust among the 
people. So I would appeal to the Government: 
Let all the Opposition and the Government sit 
together and come to a solution so that they 
can settle the situation amicably. 

THE VICE-CHAIRMAN (SHRI 
SAWAISINGH SISODIA): Please conclude. 

SHRI AMARPROSAD CHAKRA-
BORTY: But one thing we must remember, 
Mr. Vice-Chairman, Sir, is that the movement 
has not been nonviolent.    It  is a violent 
movement. 

THE VICE-CHAIRMAN (SHRI 
SAWAISINGH SISODIA): Please take into 
consideration the mood of the House also. 

SHRI AMARPROSAD CHAKRA-
BORTY: I have not yet completed my 
sentence, Sir. 

THE VICE-CHAIRMAN (SHRI 
SAWAISINGH SISODIA): Please complete. 

SHRI AMARPROSAD CHAKRA-
BORTY: Because, once this movement 
started, people were slaughtered. Recently 
hundreds of people were slaughtered. But still 
we feel that there are some reasons for their 
agitation, like lack of economic development 
and some other reasons. But disintegration on 
the issue of foreign nationals is baseless 
because, after the Nehru-Liaquat pact and 
after the Indira-Mujib agreement, there is no 
scope for raising this question. If there are 
foreign nationals who came after 1971, then 
let there be a legal procedure followed. There 
are Statutes. Assam is not independent to set 
up its own tribunals to determine as to who 
are nationals and who are foreigners. But they 
are pursuing this policy. Still, Sir, I would 
appeal to the Government—and from all the 
Left parties we also make an appeal—and the 
Prime Minister is also making appeals—that 
there should be an amicable solution, though 
we feel this may not serve the purpose. But 
still the Government has expressed an opinion 
to form a committee. The committee must be 
a representative one and let us try to find a 
solu-tioh amicably. But in no case should the 
secessionist policy and the policy of 
disintegration as pursued by    the 
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SHRI BHUPESH GUPTA: There is one 
point, you see, about what you have said. 
The only thing that 1 want you to do is to 
take a little more serious note of my 
intervention. I want to speak on the Third 
Reading. I Now, I have received information 
from a very reliable source. Home Minis-
terji, kindly note: Between November 12, 
1979—this has come from Shillong-and 
June 9, 1980, in 12 instalments, together a 
sum of Rs. 10,12,185/-arrived in     Shillong.   
This     is     the 
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rupee value Of the amount in dollars received 
by four different individuals supposedly 
connected with four different organisations 
including the Salvation Army. But it seems 
similar amounts have come to other men also. 
This is a very reliable information given to me 
by a person in Shillong. It is not only arms, 
but money also is coming. Just now I read it 
out to you. Now, Sir, I would like the Home 
Minister to dilate on this a litle. A demand has 
been made that the missionaries be taken care 
of. 

 

SHRI BHUPESH GUPTA: I thought the 
Home Minister was always kind to women. 
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SHKI BHUPESH GUPTA: You hove 
said enough, because now you are 
speaking as if you are in the Third Battle 
of Panipat.. . 
(Interruptions') 

 
THE VICE-CHAIRMAN (SHRI 

SAWAISINGH SISODIA); The question is: 
"That the Bill to confer oM the President 

the power of the Legislature of the State of 
Assam to make laws, as passed by the Lok 
Sabha, be taken into consideration." 
The motion was adopted. 

THE VICE-CHAIRMAN (SHRI 
SAWAISINGH SISODIA): Now we shall 
take up clause-by-clauae conii-deration of the 
Bill. 
Clause 2 was added to the Bill. 

Clause 3 (Conferment on the President of 
the power of the State Legislature to make 
laws.) 

SHRI SHIVA CHANDRA JHA (Bihar):    
Sir, I beg to move: 

"That at page 1, after line 20, the following 
further proviso be inserted, namely: — 

'Provided further that he members to be 
nominated under the preceding proviso shall 
include all the members representing the 
State of Assam in the House of the   People   
and   the   Council    of 
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(Interruptions) 

THE VICE-CHAIRMAN (SHRI 
SAWAISINGH SISODIA): The question is: 

"That at page 1, after line 20, the following 
further proviso be inserted, namely: — 

'Provided further that the members to be 
nominated under the preceding proviso shall 
include all the members representing the State 
of Assam in the House of the People and the 
Council of States'. 
The nose have it. 

SHRI SHIVA CHANDRA JHA: The ayes 
have it. 

THE VICE-CHAIRMAN (SHRI 
SAWAISINGH SISODIA): The noes have it.   
It is quite clear. 



265    Re.  Essential Services                [ 9 JULY 1980  ]     Maintenances (Assam)             266 
Bill, 1980 

sHnl StliVA CHANDRA JHA: I insist on 
division. 

SHRI BHUPESH GUPTA: 1 would 
request him not to press for division. If you 
look at the benches, thev are empty. 

SHRI SHIVA CHANDRA JHA: This is a 
very innocuous amendment. If the division is 
not permitted, I leave the chamber. 

{At this stage, the hon'ble    Member left the 
Chamber) 

THE VICE-CHAIRMAN (SHRI 
SAWAISINGH SISODIA): The question is: 

"This at page 1, after line 20, the 
following further proviso be inserted, 
namely:— 

'Provided further that the members to 
be nominated under the preceding 
proviso shall include all the members 
representing the State of Assam in the 
House of the People and the Council of 
States.' " 

The motion teas negatived. 

THE .VICE-CHAIRMAN (SHRI 
SAWAISINGH SISODIA): The question is: 

"That   Clause 3 stand part of the Bill." 

The motion wa$ adopted. Clause 3 
was added to the Bill. 

Clause 1, the tnacting Formula and the 
Title were added to the Bill. 

GIANI ZAIL SINGH: Sir, I beg to move: 
"That the Bill be passed." The 

question was proposed. 

SHRI BHUPESH GUPTA: Sir, only one 
thing I say. He suggested thai cJl the 
Members from Assam should he included. 
We have not been given any names. Let the 
Minister consider this thing. Why he has 
walked out, I not know. This is not an issue to 
divide the House. I would appeal the hon. 
Minister to include al1 the Members from 
Assam in the Committee. 

THE VICE-CHAIRMAN (SHRI 
SAWAISINGH SISODIA): The question is: 

"That the Bill be passed." 
The motion was adopted. 
THE VICE-CHAIRMAN (SHRI 

SAWAISINGH SISODIA): Now, I would 
like to know the wish of the House regarding 
the items which are on the Agenda. 

SHRI BHUPESH GUPTA:    Sir. can pass 
the Viava-Bharati Bill in one minute.   And n 
discussion is necessary. 

SOME HON. MEMBERS: No; no. We 
adjourn now. 

THE VICE-CHAIRMAN (SHRI 
SAWAISINGH      SISODIA): The 
House stands adjourned sine die. 

The House then adjourned sine 
die at fifty-one minutes past eight 
of the clock. 

 


